LIR No. 1007/17
Anand Kumar Jha vs. M/s Adventure Securitas Pvt. Ltd.

21.08.2020

None for the parties.
The matter was carlier fixed for 20.05.2020 for evidence of the
up on that day, in view of

Present:

management. But the matter could not be taken

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
er stands adjourned for the evidence of

Accordingly, the matte
021. Management is directed to file affidavits of

the management on 24.03.202
the witnesses in the court one week prior to the next date of hearing and

supply advance copics thercof to the workman or his AR in similar manner.

It will last and final opportunity for the management 10

conclude it’s entire evidence on the next date of hearing.
Ahlmad is directed to send the Lopﬁ this order to the

concerned official of District Court, RADC for upidddl g on the official

website of the District Court. Q W

(PAWA‘N KUMAR MATTO)
Presiding Officer Labour Court-IX
Rgufs.e Avenue Courts/New Delhi
/ 21.08.2020

Fd
/



LID No. 407/19
Ramji vs. M/s Relaxo Footwears 1td,

21.08.2020
Present; None for the workman,
Sh. M.K. Diwedi, AR for the management No. | through video
conference,
Sh,  Harish Kumar Pandey, Deputy Manager of the
Management No. | through video conference.
Sh. Umesh Gulati, AR for the management No.2 through video
conference.

The matter was

carlier fixed for 20.05.2020 for fi
the application filed by

ling reply to
the workman and

also for filing of rejoinder and
framing of jssyes,

But the matter could not be taken up on that day,

in view of
spreading of covid 19

Today, no one has appeared on behalf of workman through

video conference.

Ld. AR for the management No.2 seeks time to fi

le reply to the
said application.

Accordingly, the matter stands adjourned for 03.11.2020 for

the same purpose. The management No.2 is directed to file reply of the said

application one week prior to the next date of hearing and supply advance

copy thereof to the workman or his AR in similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court. 7 b ‘ *\/ {L'("
:@, f
(PAWAN KUMAR MATTO)

Presiding Ofticer Labour Court-I1X
Rouse Avenue Courts/New Delhi
21.08.2020



LIR No. 1712/18
Mukesh Sharma vs. M/s Max Healthcare Institute Ltd.

21.08.2020
Present: None for the workman,

None for the management No.2.
None for the management No.1. (Defence of the management

no.l has already been struck off).

The matter is fixed for today for the evidence of the workman.

Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 08.04.2021. Workman 1is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

s

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
R}u{e Avenue Courts/New Delhi

website of the District Court.

21.08.2020



LID No. 412/19
Jitendra Manjhi vs. M/s Relaxo Footwears Ltd,

21.08.2020
Present: None for the workman.

Sh. M.K. Diwedi, AR for the management No.1 through video

conference.
Sh. Harish Kumar Pandey, Deputy Manager of the

management No.1 through video conference.
Sh. Umesh Gulati, AR for the management No.2 through video

confercnce.
The matter was earlier fixed for 20.05.2020 for filing reply to

the application filed by the workman and also for filing of rejoinder and

framing of issues.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of workman through

video conference.
Ld. AR for the management No.2 seeks time to file reply to the

said application.
Accordingly. the matter stands adjourned for 03.11.2020 for

the same purpose. The management No.2 is directed to file reply of the said

application one week prior to the next date of hearing and supply advance

copy thereof to the workman or his AR in similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for q'ﬂJlQading on the official

[

website of the District Court.

(PAWANKUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
21.08.2020



LIR No. 1328/16
Smt. Chander Kala vs. Gian International Saran Bag Assoc.

21.08.2020

Present: None for the workwoman.
Management is already exparte.

The matter was earlier fixed for 20.05.2020 for exparte final

arguments.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for hearing exparte

final arguments on 03.12.2020.
Ahlmad is directed to send the copy of, this order to the

concerned official of District Court, RADC for uplgéiingjon the official
J/,/ ] /

website of the District Court. C/ o
J

-

/

(PAWAN'KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
' 21.08.2020



LIR No. 798/20
Mukesh Kumaoar Vo M/« Pooja Finelease Lid

21.08.2020
Present: None for the workman

The matter was earlier fixed for 20.04.2020 for the

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notices issued to the workman are not received
back.

Today, no one has appeared on behalf of the

workman through video conference.

Fresh court notice is ordered to be issued to the

workman on his mobile phone number, as mentioned in the reference,

which is returnable on 29.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official websit/é of Delhi District

Court. A
/)/ ,)»/
(;\7” a0
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELME
21.08.2020



LID No. 416/19
Mansuk Lal vs. M/s Relaxo Footwears Ltd.

21.08.2020
Present: None for the workman.
Sh. M.K. Diwedi, AR for the management No.1 through video

conference.
Sh. Tlarish Kumar Pandey, Deputy Manager of the

management No.l through video conference.
Sh. Umesh Gulati, AR for the management No.2 through video

conference.
The matter was earlier fixed for 20.05.2020 for filing reply to

the application filed by the workman and also for filing of rejoinder and

framing of issues.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of workman through

video conference.
1.d. AR for the management No.2 secks time to file reply to the

said application.
Accordingly, the matter stands adjourned for 03.11.2020 for

the same purpose. The management No.2 is directed to file reply of the said

application one week prior to the next date o
to the workman or his AR in similar manner.

Ahlmad is directed to send the cop;m% this order to the
loading on the official

{ hearing and supply advance

copy thereof

erned official of District Court, RADC for uglo

conc
website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
21.08.2020



LIR No. 1907/19
Ramvir Singh Vs M
Company Limited

/s BBaja) Allinnz General Insuramnce

21.08.2020

Present:

sh. Mukesh Kumar, AR for the workman

None for the management.

The matter was earlier fixed for 20.04.2020 for the

service of the management, but, the matter could not be taken up on that
day in view of spreading of covid-19.

e issued to the management for 20.04.2020 is

Notic
peared on

received back with the report served, but today, no one has ap

behalf of the management through video conference.
e.mail address, mobile

Workman is directed to file
lete set of documents

phone number of the management and comp

within 10 day
ordered to be is
08.12.2020.

s from today and on filing of the same, the notices are

sued to the management, which are returnable on

d to send the copy of
ouse Avenue Court
ite of Delhi District

Ahlmad of this court is directe
ed official of District Court, R
ading on the official web}s

e

(PAWAN MAR MATTO)
PRESIDING Iil?Fll‘lﬂll:lu\lltll'll COURT-IX
ROUSE AVENUE ('ol'n'l‘s.,xuw pELI
21.08.2020

this order to the concern

Complex, New Delhi for uplo

Court.




LID No. 418/19
Jitender Kumar Singh vs. M/s Relaxo Footwears Ltd.

21.08.2020
Present: None for the workman.
Sh. M.K. Diwedi, AR for the management No.1 through video

conference.
Sh. Harish Kumar Pandey, Deputy Manager of the

management No.1 through video conlerence.
Sh. Umesh Gulati, AR for the management No.2 through video

conference.
The matter was earlier fixed for 20.05.2020 for filing reply to

the application filed by the workman and also for filing of rejoinder and

framing of issues.

But the matter could not be taken up on that day. in view of

spreading of covid 19.

Today, no one has appeared on behalf of workman through

video conference.

Ld. AR for the management No.2 seeks time to file reply 1o the

said application.
Accordingly, the matter stands
is directed to file reply of the said

adjourned for 03.11.2020 for

o. The management No.2

the same purpos
the next date of hearing and supply advance

application one week prior 1o
cof to the workman or his AR in simila
directed to send the copy of this or

I manner.

copy ther
der to the

Ahlmad 1s

concerned official of District Court,

website of the District Court. LA— dzl

L

RADC for uplogding on the official

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenuce Courts/

21.08.2020

New Delhi



LIR No. 716/17
Prakash Chander vs. M/s Sunil Upper

21.08.2020

Present: None for the workman.
Management is already exparte.

The matter was earlier fixed for 20.04.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the workman through

video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 05.04.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thercof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy i’bf“t_ﬁis order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court. /’f'—'; V. 1 (w}’o
(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rous¢ Avenue Courts/New Delhi
| 21.08.2020



LID No. 165/17 )
Raj Kumar Shishodiya vs. M/s Galaxy Automobiles Pvt. Ltd.

21.08.2020

Present: None for the parties.

The matter was earlier fixed for 20.05.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 07.04.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copics thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
21.08.2020



LIR No. 6692/16
Chandrika Paswan vs. M/s AGR Hot Re-Rolling

21.08.2020
Present: None for the workman.

None lor the management No.2 and 3.

Management no.l is already dropped from the array of parties

vide order dated 04.02.2019.
The matter was carlier fixed for 18.07.2020 for the evidence of

the workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video confercnce.
Accordingly, the matter stands adjourned for the evidence of

the workman on 03.04.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the managements No.2 and 3 or their AR n

similar manner.
Ahlmad is directed to send the copy oﬁ/l'tﬁs order to the

concerned official of District Court, RADC for uploa‘(}hig on the official
Py {

website of the District Court.

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
21.08.2020



LID No. 392/19
Maya lRam Yadav Vs Aggoarwal Beverage and anr

21.08.2020
Present: None for the parties.

The matter was earlier fixed for 20.04.2020 for filing
of rejoinder to the written statement of management no.2, but, the matter
could not be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.
Accordingly, the matter stands adjourned for filing of

rejoinder to the written statement of management no.2 and also for

framing of issues on 08.10.2020.
Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, _Rouse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
21.08.2020



LIR No. 2048/19
Raju Haldar vas M /s Happy Acoustics Pud Lid

21.08.2020

Present: None for the workman

atter was earlier fixed for 20.04.2020 for the

The m
tter could not be

notice to the workman, but, the ma

service of the court
of covid-19.

taken up on that day in view of spreading

The notice issued to the workman is received back
e has appeared on behalf of the

with the report served, but, today, no on

workman through video conference

ourt notice is ordered to be issued to the

Fresh ¢C
eference,

workman on his mobile phone number as mentioned in the T

which is returnable on 26.10.2020.

Imad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official ww/s'\ke of Delhi District

Court. A
=

u-im-:-\z'\\" KUMAR MAXITO)
PRESIDING OFFICER:LABOUR COUNT-IX
ROUSE AVENUE COURTS.NEW DELHI
21.08.2020

Ah



LIR No. 42/20

Monu Vs M/« Yoaanirs (Gazzetwood)

21.08.2020

Present: None for the workman

fixed for 20.04.2020 for the

The matter was earlier
ut, the matter could not be

f the court notices to the workman, b

service O
of covid-19.

taken up on that day in view of spreading

The notices issued to the workman are not received

back.

Today, no one has appeared on pehalf of the

workman through video conference.

ce is ordered to be issued to the

Fresh court noti
ce,

workman on his mobile phone number as mentioned in the referen

which is returnable on 27.10.2020.
f this court is directed to send the copy of

ial of District Court, Rouse Avenue Court

this order to the concerned offici
Complex, New Delhi for uploading on the official szﬂe of Delhi District

Court. {,K/L ééa#@

PAWAN KUMAR MAXITO)
]'Illu.‘bllil"ﬂ; OrricER:L ABOUR COV nr-ix
ROUSE AVENUE COURTSNEW pELNL
21.08.2020

Ahlmad o



LIR No. 2339/19
Laxhmi Devi Vs L1 Engineering

21.08.2020

Present: None for the parties.

The matter was earlier fixed for 20.04.2020 for

service of the managements, but, the matter could not be taken up on

that day in view of spreading of covid-19.

Notice issued to the management no.1 is received

back with the report unserved, so, the workwoman is directed to file

fresh address, e.mail address, mobile phone number of the management
no.1. The notice issued to the management no.2 is received back with

the report served, whereas, the notice issued to the management no.3is
not received back. Workwoman is also directed to file fresh addresses,

e.mail addresses, mobile phone numbers of the management no.2 and
3 also and complete set of documents within 10 days from today and on
filing of the same, the notices are ordered to be issued to all the

managements, which are returnable on 09.12.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Courl

Complex, New Delhi for uploading on the official website of Delhi District
/

Court. | /
i

P ;

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELII
21.08.2020



LIR No. 410/20
Ram Shanhar Yad

Company

av Vs M/s Elecironic Conirol Instrument

21.08.2020

Present: None for the workman

fixed for 20.04.2020 for the

The matter was earlier
d not be

service of the court notices to the workman, but, the matter coul

taken up on that day in view of spreading of covid-19.

The notices issued to the workman are not received

back.

Today, no one has appeared on behalf of the

workman through video conference.
ed to be issued 1o the

Fresh court notice is order
ntioned in the reference,

workman on his mobile phone number as me

which is returnable on 26.10.2020.

Ahlmad of this court is directed to send the copy of

r o the concerned official of District Court, Rouse Avenue Court
Site of Delhi District

this orde
Complex, New Delhi for uploading on the official web
|
4

Court o
(+Lake

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIL
" 21.08.2020




LIR No. 1114/17
Ganga Bishun vs. M/s Executive Protection Force

21.08.2020

Present: None for the parties.

The matter was earlier fixed for 20.04.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 05.04.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy -of this order to the

concerned official of District Court, RADC for yﬁading on the official
: "‘\3

b
(PAWAN UMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
21.08.2020

website of the District Court.



LIR No. 11/20
Ram Narcesh Vs M/s SAS nIro PPyt Lid

21.08.2020
Present: None for the workman

The matter was earlier fixed for 20.04.2020 for the

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notice issued to the workman through union

received back with the report served, whereas, the court notice issued to

the workman on his address is not received back.

Today, no one has appeared on behalf of the

workman through video conference.
e is ordered to be issued to the

er as mentioned in the reference,

Fresh court notic
workman on his mobile phone numb
which is returnable on 26.10.2020.

Ahlmad of this court 1S directed to send the copy of
urt, Rouse Avenue Court

o the concerned official of District Co
site of Delhi District

this order t
Complex, New
Court.

Delhi for uploading on the official web

e

(PAWAN KUMAR MATTO)

PRESIDING OrFICER:LABOUR COURT-IX

ROUSE AVENUE COURTS.NEW prLul
21.08.2020



LIR No. 2986/16
Jagdish vs. M/s J.B. Motors Pvt. Ltd.

21.08.2020

Present: None for the workman,
Sh. Santosh Singh, AR for the management through video

conference.
The matter was earlier fixed for 18.07.2020 for evidence of the

management. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the evidence of

the management on 19.03.2021.
Ahlmad is directed to send the com“@f this order to the

concerned official of District Court, RADC for uplo dmﬂ on the official

website of the District Court. /,/ .’ })\//
g

(PAWANg&JmR MATTO)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
21.08.2020




LID No. 420/19
Sikandar Kumar Singh vs. M/s Relaxo Footwears Ltd.

21.08.2020
Present: None (or the workman,
Sh. M.K. Diwedi, AR for the management No.| through video

conlerence,
Sh.  Harish Kumar Pandey, Deputy Manager of the

Management No. 1 through video conference.
Sh. Umesh Gulati, AR for the management No.2 through video

conference.

The matter was earlier fixed for 20.05.2020 for filing reply to

the application filed by the workman and also for filing of rejoinder and

framing of issues.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of workman through

video conference.
Ld. AR for the management No.2 seeks time to file reply to the

said application.
Accordingly, the matter stands adjourned for 03.11.2020 for

the same purpose. The management No.2 is directed to file reply of the said

application one week prior to the next date of hearing and supply advance

copy thereof to the workman or his AR in similar manner.
Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court, o /&L
(PAWANQHMAﬁ’MA'XTO}

Presiding Officer Labour Court-[).(
Rouse Avenue Courts/New Delhi
21.08.2020




LID No. 4126/18
Anand Kumar Patel vs. M/s Galaxy Automobiles Pvt. Ltd.

21.08.2020

Present: None for the parties.
The matter was earlier fixed for 20.05.2020 for evidence of the
workman. But the matter could not be taken up on that day, in view of
spreading of covid 19.
Today, no one has appeared on behalf of any of the parties
through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 07.04.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thercof to the management or it’s AR in—s%milar Mmanner.

Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for ug ¢ ing on the official

-
P

website of the District Court. (/__<b ajéjéo

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
21.08.2020




LID No. 4127/18
Shrichand Jajoriya vs. M/s Galaxy Automobiles Pvt. Ltd.

21.08.2020

Present: None for the parties.

The matter was earlier fixed for 20.05.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of
spreading of covid 19,

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the workman on 07.04.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply
advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copj?_‘ﬁf this order to the

concerned official of District Court, RADC for uplo ding on the official

website of the District Court.

(PAWAN KUQ#ARMAT [0)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
21.08.2020



l;llt No. 1002/16
Poonam Ve Bhagwan Hospital Prime Services

S.S.Man power Services

Mahavir

21.08.2020

Present: None for the parties.

The matter was earlier fixed for 18.07.2020 for further

proceeding, but, the matter could not be taken up on that day in view of
spreading of covid-19.
Earlier it was told to the court that the workwoman

had filed an application for clubbing the present matter with another
matter pending in the court of Sh. Chandra Gupta, id. Ld. Prisiding

Officer Industrial Tribunal, Rouse Avenue Court, New Delhi.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for further

proceeding on 05.12.2020.
Ahlmad of this court is directed to send the copy of
of District Court, Rouse Avenue Court

this order to the concerned official
fficial website of Delhi District
/

Complex, New Delhi for uploading on the o

Court L,
LI

(PAWAN KUMANR MATTO)
PRESIDING OFFICER:LABOUR Ccouvnt-iX
ROUSE AVENUE COURTS.NEW pELII
21.08.2020



LID No. 419/19
Ghanshyam vs, M/s Relaxo Footwears Ltd.

21.08.2020

Present: None for the workman,
Sh. M.K. Diwedi, AR for the management No.1 through video
conference,

Sh. Harish Kumar Pandey, Deputy Manager of the

management No. | through video conference.
Sh. Umesh Gulati, AR for the management No.2 through video

conference.
The maiter was earlier fixed for 20.05.2020 for filing reply to

the application filed by the workman and also for filing of rejoinder and

framing of issues.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of workman through

video conference.
Ld. AR for the management No.2 seeks time to file reply to the

said application.
Accordingly, the matter stands adjourned for 03.11.2020 for

the same purpose. The management No.2 is directed to file reply of the said
application one wecek prior to the next date of hearing and supply advance
copy thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy Qf-\!;his order to the

concerned official of District Court, RADC for uplg:';agfhg on the official

website of the District Court.

(PAWAN K 1TO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
21.08.2020



/

LID No. 325/16
Parvesh vs. M/s G48 Cash Services India Pvt. Ltd.

21.08.2020

Present: None for the workman.
Sh. Gulshan Chawla, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalf of the workman

through video conference.
Accordingly, the matter is ordered to be listed for hearing final

arguments on 14.12 .2020.

Ahlmad is directed to send the copy f Yhis order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWANK
Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delh
21.08.2020



LID No. 4144/18
Rahul Yadav vs. M/s A S Plastics

21.08.2020
Present: Sh. Santosh Singh, AR for the workman through video
conference.

Sh. M.K. Diwedi, AR for the management through video

conference.
The matter was carlier fixed for 25.07.2020 for consideration

on the application filed by the workman. But the matter could not be taken

up on that day, in view of spreading of covid 19.
The matter is fixed for today for the evidence of the workman.

Ld. AR for the workman seeks adjournment.
Accordingly, the matter stands adjourned for consideration on

the application filed by the workman on 08.12.2020 and for the evidence of

the workman on 06.04.2021.
Ahlmad is directed to send the cq;;y of this order to the
|

concerned official of District Court, RADC for Pgléﬁding on the official

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
21.08.2020

website of the District Court.




R e e —

LIR No. 1843/17
Ajay Yadav vs. M/s Palak Steel
21.08.2020

Present: None for the workman.
Sh. Santosh Singh, AR for the management through video

conference.

The matter was earlier fixed for 18.07.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the workman through

video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 06.04.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.

Ahlmad is directed to send the copy—f this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

/ |
(PAWANKUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

21.08.2020



LIR No. 4082/16
Ashok Kumar Vs Dhagwan Mahavir lospital Prime Services

1 - -
S.S.Manpower Services

21.08.2020
Present: None for the parties.

The matter was earlier fixed for 18.07.2020 for further
proceeding, but, the matter could not be taken up on that day in view of

spreading of covid-19.

Earlier it was told to the court that the workman had
filed an application for clubbing the present matter with another matter
pending in the court of Sh. Chandra Gupta, |d. Presiding Officer
Industrial Tribunal, Rouse Avenue Court, New Delhi.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for further
proceeding on 05.12.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official wé,t)site of Delhi District

Court. 2 é

¥ —
11'1-\\@,\;\14&-1'11”.-\“ MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS,NEW DELHI
21.08.2020




LID No. 209/16
Pankaj Singh vs. M/s G4S Cash Services India Pvt. Ltd.

21.08.2020

Present: None for the workman,
Sh. Gulshan Chawla, AR for the management through video
conference,

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalf of the workman
through video conference.

Accordingly, the matter is ordered to be listed for hearing final
arguments on 14.12.2020.

Ahlmad is directed to send the co% of this order to the

f " B

concerned official of District Court, RADC for/u loading on the official

website of the District Court.

(PAWAN KUMAR M 1TO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
21.08.2020



LID No. 206/16
Santosh Kumar Pathak vs. M/s G4S Cash Services India Pvt. Ltd.
21.08.2020
Present: None for the workman.
Sh. Gulshan Chawla, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.
But, today, no one has appeared on behalf of the workman

through video conference.

Accordingly, the matter is ordered to be listed for hearing final
arguments on 14.12.2020.

Ahlmad is directed to send the copy of this order to the
concerned ofTicial of District Court, RADC for uﬂl::bing on the official
website of the District Court. | £

e

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
~21.08.2020



LIR No. 6694/16
Sudarshan Prasad vs. M/s AGR Hot Re-Rolling

21.08.2020

None for the workman.

None for the management No.2 and 3.
Management no.1 is alrcady dropped from the array of parties

vide order dated 04.02.2019.
The matter was earlier fixed for 18.07.2020 for the evidence of

Present:

the workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 03.04.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the managements No.2 and 3 or their AR in

similar manner.
Ahlmad is directed to send the copy of this order to the

agﬁg:qn the official

concerned official of District Court, RADC for uplo

website of the District Court.

(PAWAN K
Presiding Ofticer Labour Court-IX

Rouse Avghue Courts/New Delhi
21.08.2020



LID No. 369/19
Smt. Indrawati vs. M/s ITC Ltd.

21.08.2020

None for the LR of the deceased workman.
Ms. Deepti Singh, AR for the management through video

conference,
The matter was earlier fixed for 20.05.2020 for consideration

Present:

on the application filed by the LRs of the deceased workman.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of the LRs of the

deceased workman through video conference, whereas Ms. Deepti Singh,
AR of the management has apprised to the court that LRs of the deceased

workman have already taken the amount from ITC Limited, Maurya

Sheraton Employees Co-operative Thrift & Credit Society.
Since, today, no one has appeared on behalf of the LRs of the

deceased workman, so, the matter stands adjourned for the same purpose on

07.12.2020.
Ahlmad is directed to send the copy (ﬁ'_h}is order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

Presiding Offieer Labour Cotirt-1X
Rouse Avff;riue Courts/New Delhi
/21.08.2020



LIII-N... T063/16
-lu:unr Singh Va IBhagwan Maohavir Hospital Prime Services
S.85 Manpower Services

21.08.2020

Present: None for the parties.

The matter was earlier fixed for 18.07.2020 for further

proceeding, but, the matter could not be taken up on that day in view of

spreading of covid-19.
Earlier it was told to the court that the workman had

filed an application for clubbing the present matter with another matter
pending in the court of Sh. Chandra Gupta, Id. Presiding Officer

Industrial Tribunal, Rouse Avenue Court, New Delhi.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for further

proceeding on 05.12.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official website)of Delhi District

Court. s
g%

=
1l';“\ﬁ\?\'<m;{l AL MATTO)
PRESIDING OFFICEI:LARBOUR COURT-IX
ROUSE AVENVE COURTSNEW DELII
21.08.2020



LID No. 408/19
Ganga Sagar Yadav vs. M/s Relaxo Footwears Ltd.

21.08.2020

Present: None for the workman,

Sh. M.K. Diwedi, AR for the management No.l through video
conference.

Sh. Harish Kumar Pandey, Deputy Manager of the
management No. 1 through video conference.

Sh. Umesh Gulati, AR for the management No.2 through video
conference.

The matter was carlier fixed for 20.05.2020 for filing reply to

the application filed by the workman and also for filing of rejoinder and

framing of issues.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of workman through

video conference.
Ld. AR for the management No.2 seeks time to file reply to the

said application.
Accordingly, the matter stands adjourned for 03.11.2020 for

the same purpose. The management No.2 is directed to file reply of the said

application one week prior to the next date of hearing and supply advance

copy thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy og this order to the

concerned official of District Court, RADC for uQ_lpgéi_h:ig on the official

website of the District Court,

(PAWAN KUMAR MATTO)

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
21.08.2020



LIR No. 3074/16
Babu Ram Tyagi vs. M/s Delhi Consumer Co-operative

Whole Sale Store Ltd.

21.08.2020

None for the parties.

Present:
The matter is fixed for today for the payment of cost by the

management to the workman and also for the evidence of the management.
But, today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for payment of cost

by the management to the workman and also for the evidence of the

12.2020. Management is directed to file affidavits of the

management on 10.
witnesses in the court one week prior to the next date of hearing and supply

ce copies thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the cop&r})f)his order to the

concerned official of District Court, RADC for ufplo:;ding on the official

advan

website of the District Court.
e

(PAWAN(K' IMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi

21.08.2020



LID No. 168/16
Ramji Pandey vs. M/s G4S Cash Services India Pvt. Ltd.

21.08.2020

Present: None for the workman.
Sh. Gulshan Chawla, AR for the management through video

conference.

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalfl of the workman

through video conference.
Accordingly, the matter is ordered to be listed for hearing final

arguments on 14.12.2020.

Ahlmad is directed to send the copy ¢ is order to the

fng on the official

-

concerned official of District Court, RADC for uploa

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
21.08.2020



LID No. 413/19
Santosh vs. M/s Relaxo Footwears Litd.

21.08.2020

None for the workman.

Present:
Sh. MK, Diwedi, AR for the management No.1 through video

conference.
Sh.  Harish  Kumar Pandey. Deputy Manager of the

management No. 1 through video conference.
Sh. Umesh Gulati, AR for the management No.2 through video

conference.
The matter was earlier fixed for 20.05.2020 for filing reply to

the application filed by the workman and also for filing of rejoinder and

framing of issues.
But the matter could not be taken up on that day. in view of

spreading of covid 19.
Today, no one has appeared on behalf of workman through

video conference.
Ld. AR for the management No.2 seeks time to file reply to the

said application.
Accordingly, the matter stands adjourned for 03.11.2020 for

the same purpose. The management No.2 is directed to file reply of the said
application one week prior to the next date of hearing and supply advance

copy thereof to the workman or his AR in similar manner.
Ahlmad is directed to send the copy of this order to the

ing on the official

concerned official of District Court, RADC for uplox

website of the District Court.

(PAWA - ATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi

21.08.2020



LID No. 319/16
Smt. Aarti vs. M/s Acharya Shri Bhikshu Sarkari Hospital & Anr.

21.08.2020

None for the parties.

Present:
The matter was earlier fixed for 20.04.2020 for evidence of the

management. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of

021. Managements are directed to file affidavits

the management on 22.03.2
the court one week prior to the next date of hearing and

of the witnesscs in
thereof to the workwoman or her AR in similar

supply advance copies
manner.

Ahlmad is directed to send the copy of this order to the
ufalo/aiiing on the official

|
_..4-17‘{—-- -
i "

concerned official of District Court, RADC for

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
21.08.2020



LL1ID No. 415/19
Amaresh Pandit vs. M/s Relaxo Footwears Ltd.

21.08.2020

Present: None for the workman.

Sh. M.K. Diwedi. AR for the management No.1 through video

conference.
Sh. Harish Kumar Pandey, Deputy Manager of the

management No.1 through video conference.
Sh. Umesh Gulati, AR for the management No.2 through video

conference.
fixed for 20.05.2020 for filing reply to
for filing of rejoinder and

The matter was earlier

the application filed by the workman and also

framing of issues.

But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no onc has appeared on behalf of workman through

video conference.
Ld. AR for the management No.2 seeks time to file reply 10 the
said application.

Accordingly. the mat 03.11.2020 for

ter stands adjourned for

0.2 is directed to file reply of the said

the same purpose. The management N
advance

application one week prior to the next date of hearing and supply

an or his AR in similar manner.

copy thereof to the workm
of this order to the

Ahlmad is directed to send the copy _

concerned official of District Court, RADC for uglnaﬁjﬁg on the official
.‘

website of the District Court. ( - [\W

(PAWAN KUMAR MATTO)
Presiding OfTicer Labour Court-1X
Rouse Avenue Courts/New De lhi
21.08.2020




LID No. 421/19
Udayveer Singh vs. M/s Relaxo Footwears Ltd.

21.08.2020
Present: None for the workman.

Sh. M.K. Diwedi, AR for the management No.1 through video
conference,

Sh.  Harish Kumar Pandey, Deputy Manager of the
management No.l through video conference.

Sh. Umesh Gulati, AR for the management No.2 through video
conference.

The matter was earlier fixed for 20.05.2020 for filing reply to
the application filed by the workman and also for filing of rejoinder and

framing of issues.

But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of workman through

video conference.
Ld. AR for the management No.2 seeks time to file reply to the
said application.
Accordingly, the matter stands adjourned for 03.11.2020 for
the same purpose. The management No.2 is directed to file reply of the said
application one week prior to the next date of hearing and supply advance

copy thereof to the workman or his AR in similar manner.
Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
21.08.2020



LID No. 318/16
Bijender Sharma vs. M/s Acharya Shri Bhikshu Sarkari Hospital & Anr.

21.08.2020

Present: None for the parties.

The matter was carlier fixed for 20.04.2020 for evidence of the
management. But the matter could not be taken up on that day, in view of

spreading of covid 19.

Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of
the management on 22.03.2021. Managements are directed to file affidavits
of the witnesses in the court one week prior to the next date of hearing and
supply advance copies thereof to the workman or his AR in similar manner.

Ahlmad 1s directed to send the copfmﬁf‘ jthis order to the

website of the District Court,

(PAWAN AR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
21.08.2020



LID Ne. 391/19

Shyam Sundar Sharma Vs Aggarwal Beverage and anr

21.08.2020
Present: None for the parties.
The matter was earlier fixed for 20.04.2020 for filing
of rejoinder to the written statement of management no.2, but, the matter
g of covid-19.

could not be taken up on that day in view of spreadin

Today, no one has appeared on pehalf of any of the

parties through video conference.
urned for filing of

Accordingly, the matter stands adjo
0.2 and also for

rejoinder 10 the written statement of management n

framing of issues on 08.10.2020.

Ahlmad of this court is di

e concerned official of District

Complex, New Delhi for uploading on the official w)a

Court. /JJ // \

UMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW pELIL
21.08.2020

rected to send the cOpY of
Court, Rouse Avenue Court

this order to th
bsite of Delhi District

G ke
(PAWAN K



LID No. 205/16
Ashok Kumar vs. M/s G4S Cash Services India Pvt. [.td.

21.08.2020

Present: None for the workman,
Sh. Gulshan Chawla, AR for the management through video
conference.,

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalf of the workman

through video conference.
Accordingly, the matter is ordered to be listed for hearing final

arguments on 14.12.2020.
of this order to the

Ahlmad is directed to send the co

concerned official of District Court, RADC for uplogding on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
21.08.2020



LID No. 417%/19
Sonu vs. M/s Relaxo Footwears Lid.

21.08.2020

Present: None for the workman,
Sh. MK Diwedi, AR for the management No.1 through video
conlerence.

Sh.  Harish Kumar Pandey, Deputy Manager of the

management No. | through video conference.
Sh. Umesh Gulati, AR for the management No.2 through video

conference.

The matter was earlier fixed for 20.05.2020 for filing reply to

the application filed by the workman and also for filing of rejoinder and

framing of issues.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of workman through

video conference,
Ld. AR for the management No.2 seeks time to file reply to the

said application,
Accordingly, the matter stands adjourned for 03.11.2020 for

the same purpose. The management No.2 is directed to file reply of the said
application one week prior to the next date of hearing and supply advance
copy thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
21.08.2020



LIR No. 793/20

Mohd Shahbaz Vs M /s Tealicious Green Teas Pyt Lud

21.08.2020

Present: None for the workman

The matter was earlier fixed for 20.04.2020 for the

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The notices issued to the workman are received back

with the reports served, but, today, no one has appeared on behalf of the

workman through video conference.
Fresh court notice is ordered to be issued to the
workman on his mobile phone number, as mentioned in the reference,

which is returnable on 28.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Cour_t*j?ouse Avenue Court
Complex, New Delhi for uploading on the official we}')site of Delhi District

f@‘“‘”
u'f\wﬁ\ KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELIL
' 21.08.2020

Court.



LIR No. 7068/1¢ )
e an Mahavir Nospital Prime Services

Pradeep Kumar Va IBlangw
S.S.Manpower Serviees

21.08.2020

Present: None for the parties.

The matter was earlier fixed for 18.07.2020 for further

could not be taken up on that day in view of

proceeding, but, the matter

spreading of covid-19.

Earlier it was told to the C
resent matter with another matter

|d. Presiding Officer

ourt that the workman had

filed an application for clubbing the p
pending in the court of Sh. Chandra Gupta,
Industrial Tribunal, Rouse Avenue Court, New Delhi.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for further

proceeding on 05.12.2020.

Ahlmad of this court is directed to send the copy of

d official of District Court, Reuse Avenue Court

g on the official website of Dethi District
| !

this order to the concerne
Complex, New Delhi for uploadin

Court.

(PAWAN KUMAR MALITO)
PRESIDING OFFICER:LABOUR covnt-1x
ROUSE AVENUE COURTS.NEW DELIIL
21.08.2020



LID No. 204/16
Satyavir vs. M/s G4S Cash Services India Pvt. Ltd.

21.08.2020

Present: None for the workman.
Sh. Gulshan Chawla, AR for the management through video
conference.

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalf of the workman

through video conference.
Accordingly, the matter is ordered to be listed for hearing final

arguments on 14.12.2020.

Ahlmad is directed to send the copy 0

is order to the

concerned official of District Court, RADC for uplq!a ing on the official

— .

website of the District Court.

(PAWAN KUUMAR MATTO)

Presiding Officer Labour Court-IX

Rouse Avenue Courts/New Delhi
21.08.2020



LIR No. 791/20
Devender Nathh Jha Ve M /s Shehzadi Coutare

21.08.2020

Present: None for the workman

The matter was earlier fixed for 20.04.2020 for the
service of the court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

The notice issued to the workman through union
received back with the report served, whereas, the court notice issued to
the workman is not received back.

Today, no one has appeared on behalf of the

workman through video conference.
Fresh court notice is ordered to be issued to the

workman on his mobile phone number, as mentioned in the reference,

which is returnable on 28.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official WEQSite of Delhi District
/

g
b Ll
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE/AVENUE COURTS.NEW DELIIL
21.08.2020

Court.



LIR No. BOYU/16
Arun Kumar & Ors, V8. M/s Executive Protection Force

21.08.2020

Present: None for the parties.

The matter was carlier fixed for 20.04.2020 for evidence of the

workman. But the matter could not be taken up on that day. in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.

Accordingly, the matter stands adjourned for the evidence of

the workman on 05.04.2021. Workman is directed to file affidavits of the

witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management Ot it’s AR in similar manner.

Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for yg}ﬂading on the official

website of the District Court. e J 4 /
o L

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
21.08.2020



LID No. 414/19
Bachchu Ram vs. M/s Relaxo Footwears Lid.

21.08.2020

Present; None for the workman,

Sh. M.K. Diwedi, AR for the management No.l through video

conference.
Sh. Harish Kumar Pandey, Deputy Manager of the

management No. 1 through video conference.
Sh. Umesh Gulati, AR for the management No.2 through video

conference.
The matter was carlier fixed for 20.05.2020 for filing reply to

the application filed by the workman and also for filing of rejoinder and

framing of issues.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of workman through

video conference.
I.d. AR for the management No.2 seeks time 1o file reply to the

said application.
Accordingly. the matter stands adjourned for 03.11.2020 for
the same purpose. The management No.2 is directed to file reply of the said
application one week prior to the next date of hearing and supply advance
copy thereof to the workman or his AR in similar manner.

Ahlmad is dirccted to send the cupv"nﬁl' this order to the

concerned official of District Court, RADC for u lo;idmg on the official

f
website of the District Court. &W

(I’AWANQEW\*MR MATTO)

Presiding Officer Labour Court- IX
Rouse Avenue Courts/New Delhi
21.08.2020




LID No. 370/19
Poonam Mishra vs. M/s H.T. Media Ltd

21.08.2020

Present: Sh. Anish Chawla, AR for the workwoman through video

conference.
Sh. Niraj Kumar, proxy AR for the management through video

conference.

The matter is fixed for today for cross-examination the

workwoman and also for remaining evidence of the workwoman.
Ld. AR for the workwoman seeks adjournment.

Accordingly, the matter stands adjourned for cross-examination
of the workwoman and for remaining evidence of the workwoman on
07.04.2021. Workwoman is directed to file affidavits of the witnesses in the
court one week prior to the next date of hearing and supply advance copies

thereof to the management or it’s AR in similar manner.
Ahlmad is directed to send the copy oﬁ this order to the

concerned official of District Court, RADC for uptoadhg on the official

website of the District Court. C i

(PAWANKUMAR MAT I 0)
Presiding Officer Labour Court-I1X
Rouse Avenue Courts/New Delhi
21.08.2020



LIR No. 2791/17
Ram Kumar Sharma vs. M/s MEC Electric Contract Pvt. Ltd.

21.08.2020

None for the workman.

Present:
None for the management.
Defence of the management has alrcady been struck off.

The matter was earlier fixed for 20.05.2020 for evidence of the

workman. But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of any of the parties

through video conference.
Accordingly, the matter stands adjourned for the evidence of

the workman on 06,04.2021. Workman is directed to file affidavits of the
witnesses in the court one week prior to the next date of hearing and supply

advance copies thereof to the management or it’s AR in similar manner.
Ahlmad is directed to send the copy of thi}; order to the

concerned official of District Court, RADC for uploaﬁg’é\on the official

-~

website of the District Court. /
|

; 4 e ol '

(PAWAN KUMAR MATTO

Presiding Officer Labour Court-1X

Rouse Avenue Courts/New Delhi
/21.08.2020

A
I



LIR No. 2070/16 *
Pramod Kumar Tyagi vs. M/s Himgiri Auto Mobiles Pvt. Lid.
21.08.2020
Present: None for the parties.
The matter is fixed for today 21.08.2020 for entire evidence of

the workman.
Today, no one has appearcd on behalf of any of the parties

through video conference.
In the intercst of justice, another last and final opportunity 1s

granted to the management {o conclude his entire evidence on the next date
of hearing. Workman is directed to file affidavits of the witnesses in the
court one week prior to the next date of hearing and supply advance copies
thercof to the management or it’s AR in similar manner.

The matter stands adjourned for the entire evidence of the
workman on 30.03.2021.

Ahlmad is directed to send the copy MS order to the
concerned official of District Court, RADC for uploa)lt}h{g on the official

website of the District Court. / A
= lM
(PAWAN KUW TTO)

Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
21.08.2020




LIR No. 1398/19
Pritam Vs M /s 8.1 Shoes

21.08.2020

Present: None for the workman

None for the management.

The matter was earlier fixed for 20.05.2020 for

service of the management, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed to file e mail address, mobile

phone number of the management and complete set of documents
within 10 days from today and on filing of the same, the notices are
ordered to be issued 0 the management, which are returnable on

08.12.2020.
Ahlmad of this court is directed to send the copy of
| of District Court, Rouse Avenue Court

this order to the concerned officia
of Delhi District

Complex, New Delhi for uploading on the official webs

Court. / M

(IPAW ;\\Cﬂ SIAR MATTO)

PRESIDING OF FICER:LABOU n COURT-IX
ROUSE AVENV E COURTS.NE w DELIL
21.08.2020



LIR No. 800/20
Pintu Singh Vs M/s Pooja Finclease Lid

21.08.2020
Present: None for the workman

The matter was earlier fixed for 20.04.2020 for the

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.
The notices issued to the workman are not received

back.
Today, no one has appeared on behalf of the

workman through video conference.

Fresh court notice is ordered to be issued to the

workman on his mobile phone number, as mentioned in the reference,

which is returnable on 29.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official we site of Delhi District

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSI/AVENUE COURTS,.NEW DELIT
21.08.2020

Court.




LIR No. 1136/19
Dinesh Kumar Mehia Vs M/s Tala Communication Lid

21.08.2020

Present: None for the workman

None for the management.

The matter was earlier fixed for 20.04.2020, but, the

matter could not be taken up on that day in view of spreading of covid-

19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for framing

of issues on 0%. 10.2020.

Ahlmad of this court is directed to send the copy of

r to the concerned official of District Court, Rouse Avenue Court

this orde
for uploading on the official website of Delhi District

Complex, New Delhi
Court.

(PAWAN KEMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
21.08.2020



‘i

Gulshan Ve  Bhagwan Maohavir
b-ﬁ.f‘lunlmwvr Serviees

21.08.2020
Present: None for the parties.

The matter was earlier fixed for 18.07.2020 for further
proceeding, but, the matter could not be taken up on that day in view of

spreading of covid-19.
Earlier it was told to the court that the workman had
tion for clubbing the present matter with another matter

filed an applica
g in the court of Sh. Chandra Gupta, ld. Presiding Officer

pendin
Industrial Tribunal, Rouse Avenue Court, New Delhi.

Today, no one has appeared on behalf of any of the

parties through video conference.
Accordingly, the matter stands adjourned for further

proceeding on 05. 12.2020.
Ahlmad of this court is directed to send the copy of
er to the concerned official of District Court; Rouse Avenue Court

this ord
for uploading on the official website of Delhi District

Complex, New Delhi

Court.

I

F
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COUVINTS.NEW DELHL

21.08.2020




LIR No. 3949/106
Sunny sh““:;ufvg Bhagwaoan Mahavir Hospital Prime Services

SS«N‘II‘I].I..]Q‘J‘-IA 5[!!‘\1".1‘-”

21.08.2020

Present: None for the parties.

The matter was earlier fixed for 18.07.2020 for further

proceeding, but, the matter could not be taken up on that day in view of

spreading of covid-19.
Earlier it was told to the court that the workman had

filed an application for clubbing the present matter with another matter
pending in the court of Sh. Chandra Gupta, Id. Presiding Officer

industrial Tribunal, Rouse Avenue Court, New Delhi.

Today, no one has appeared on behalf of any of the

parties through video conference.
Accordingly, the matter stands adjourned for further

proceeding on 05.1 2.2020.
Ahlmad of this court is directed to send the copy of
cerned official of District Court, Rouse Avenue Court

this order to the con
g on the official Website of Delhi District

Complex, New Delhi for uploadin

Court.

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-1X
ROUSE AVENUE COURTS.NEW DELI
21.08.2020



LID No. 411/19
Sunil Gupta vs. M/s Relaxo Footwears Litd.,

21.08.2020

Present: None for the workman,

Sh. M.K. Diwedi, AR for the management No.1 through video

conference,
Sh. Harish Kumar Pandey. Deputy Manager of the

management No. | through video conference.
Sh. Umesh Gulati, AR for the management No.2 through video

conference.
The matter was earlier fixed for 20.05.2020 for filing reply to

the application filed by the workman and also for filing of rejoinder and

framing of issues.
But the matter could not be taken up on that day. in view of

spreading of covid 19.
Today, no one has appeared on behalf of workman through

video conference.
I.d. AR for the management No.2 seeks time to file reply to the

said application.
Accordingly, the matter stands adjourned for 03.11.2020 for

the same purpose. The management No.2 is directed to file reply of the said

application onc week prior to the next date of hearing and supply advance

copy thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy o\lf this order to the

concerned official of District Court, RADC for u?loading on the officia

website of the District Court. <~ /\J/, éé

(PAWANKUMAR MATTO)

Presiding Officer Labour Courl-l):i
Rouse Avenue Courts/New Delhi
21.08.2020




LIR No. 79G6/20
Virender Kumar Vs M/s Pooja Finelease Ltd

24.08.2020
Present: None for the workman

The matter was earlier fixed for 20.04.2020 for the

service of the court notices to the workman, but, the matter could not be
taken up on that day in view of spreading of covid-19.

The notices issued to the workman are not received

back.

Today, no ©One has appeared on behalf of the
workman through video conference.

Fresh court notice is ordered to be issued to the
workman on his mobile phone number, as mentioned in the reference,

which is returnable on 29.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official websilj\“of Delhi District

Court. o Fd
(,'7@%#0

(PAWAN KUMAR MATTO)
PRESIDING OrFICER:LATIOUR COUNT-IX
ROUSE AVENUE COURTS.NEW DELHIE
21.08.2020



LID No. 409/19
Mukesh Kumar vs. M/s Relaxo Footwears Ltd.

21.08.2020
Present: None for the workman.
Sh. M.K. Diwedi, AR for the management No.l through video

conference.
Sh.  Harish  Kumar Pandey, Deputy Manager of the

management No.l through video conference.
Sh. Umesh Gulati, AR for the management No.2 through video
conference.

The matter was earlier fixed for 20.05.2020 for filing reply to

the application filed by the workman and also for filing of rejoinder and

framing of issues.
But the matter could not be taken up on that day, in view of

spreading of covid 19.
Today, no one has appeared on behalf of workman through

video conference.
Ld. AR for the management No.2 seeks time to file reply to the

said application.
Accordingly, the matter stands adjourned for 03.11.2020 for

the same purpose. The management No.2 is directed to file reply of the said
application one week prior to the next date of hearing and supply advance

copy thereof to the workman or his AR in similar manner.
Ahlmad is directed to send the copy of this order to the

concerned official of District Court, RADC for uploading on the official

website of the District Court. C’ﬁé , fi

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
21.08.2020



LIR No. 4224/18

Norain Lal Vs M /s Waler World

21.08.2020

Present: None for the workman

as earlier fixed for 20.05.2020 for filing

The matter W
ts service, but, the

management and also for i
he notice is not issued 1o

20.05.2020 in

the fresh address of the
workman has failed to file fresh address. so, 1
the managem taken up on

eading of covid-19.

ent.The matter could not be

view of spr

Today, no one has appeared on behalf of the

workman through video conference

In the interest of justice, last and final opportunity IS
g, e.mail address, mobile

rkman to file fresh addres
t of documents

ement and complete se
of the same, the notices are

granted to the wo

phone number of the manag

within 10 days from today and on filing

ordered to be issued to the managemen

07.12.2020.

t, which are returnable on

Ahlmad of this court is directed 10 cend the copy of

cerned official of District Cogrt. Bouse Avenue Court

ﬁsite of Delhi District

this order to the con
r uploading on the oﬁicial-lwe

Complex, New Delhi fo

Court.

e

(PAWAN KOMAR MATTO)
PRESIDING OFrVICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW pELIL
21.08.2020




LIR No. 9371/106 | o
Rajon Knmar Srivastay Ve Salasar Imaging Systems

21.08.2020

Present: None for the workman

None for the management.

The matter was earlier fixed for 18.07.2020 for the

service of the management, but, the matter could not be taken up on that

day in view of spreading of covid-19.

The workman has failed to take steps for the service

of the management. Today, no one has appeared on behalf of any of the

parties through video conference.

In the interest of justice, last and final opportunity is

granted to the workman file e.mail address, mobile phone number of the
management, registered A.D. and complete set of documents within 10
days from today and on filing of the same, the notices are ordered to be

issued to the management, which are returnable on 07.12.2020.

Ahlmad of this court is directed to send the copy of
t Court, Rouse Avenue Court

this order to the concerned official of Distric
e of Delhi District

Complex, New Delhi for uploading on the official WEbéhlt

Court. | _ff/'f

(PAWAN KUMAR MAT 1)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELI
21.08.2020



;l.“ No. 6757/16 Prawwe
evendra Singh Vs Nokia India I° Ltd Yashika Faeility Man 'r Solution
21.08.2020

Present: None for the LRs of the workman

None for the managements no.1 and 2.
Sh.Anjani Kumar, AR for the management

no.3 through video conference.
The matter was earlier fixed for 18.07.2020 for the

service of the notices of the application under Order XXII Rule 3 riw
section 151 of CPC, filed by the LRs of the deceased workman, but, the

LRs of the workman have failed to take steps, so, the notices could not

be issued to the management no.1 and 2. The matter could not be taken

up on 18.07.2020 in view of spreading of covid-19.

Today, no one has appeared on behalf of LRs of the

workman and managements no.1 and 2 through video conference.

The LRs of the workman are given last and final

opportunity to file the e.mail addresses, mobile phone numbers of the

managements no.1
said application within 10 days
notices are ordered to be issued to the m

and 2 along with registered cover and copy of the

from today and on filing of the same, the
anagements no.1 and 2, which

are returnable on 08.12.2020.
Ahlmad of this court is directed to send the copy of
fficial of District Court, Rouse Avenue Court
e ofﬁciabwbsite of Delhi District

Complex, New Delhi for uploading on th
(e

Court.

this order to the concerned O

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI
21.08.2020




LID No. 410/19
Ram Nuresh vs, M/s Relaxo Footwears Ltd.

21.08.2020

Present: None for the workman.

Sh. MLK. Diwedi, AR for the management No.1 through video
conlerence,
Sh.  Harish Kumar Pandey, Deputy Manager

management No.1 through video conference.
Sh. Umesh Gulati, AR for the management No.2 through video

of the

conference,

The matter was earlier fixed for 20.05.2020 tor filing reply to

the application filed by the workman and also for filing of rejoinder and

framing of issues,
But the matter could not be taken up on that day, in view of

spreading of covid 19,
Today, no one has appeared on behalf of workman through

video conference,
Ld. AR for the management No.2 seeks time to file reply to the

said application.
Accordingly, the matter stands adjourned for 03.11.2020 for

the same purpose. The management No.2 is directed to file reply of the said
application one week prior to the next date of hearing and supply advance
copy thereof to the workman or his AR in similar manner.

Ahlmad is directed to send the copy nT this order to the
concerned official of District Court, RADC for uploﬁrding on the official

__J
o

website of the District Court.

(PAWAN AR MATTO)
Presiding Officer Labour Court-I1X
Rouse Avenue Courts/New Delhi
21.08.2020



PPrime Services

gwan Mahavir Hospital

LIR No. 1920/10
Vs fha

I.i“ﬂlllhor Bahn ]
S.S.Manpower services

21.08.2020
None for the parties.

Present:
as earlier fixed for 18.07.2020 for further

The matter w
er could not be taken up on that day in view of

proceeding but, the matt

spreading of covid-19.
Earlier it was told to the court that the workman had

ter with another matter

filed an application for clubbing the present mat
Id. Prisiding Officer,

pending in the court of Sh. Chandra Gupta,
Industrial Tribunal, Rouse Avenue Court, New Delhi.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for further

proceeding on 05. 12.2020.
Ahlmad of this court is directed to send the copy of

e Avenue Court

this order to the concerned official of District Court, Rous
al website of Delhi District

Complex, New Delhi for uploading on the offici
L/

Court.

(Al
(PAWAN-KUMAR MATTO)
PRESIDING OFFICEI:LABOUR COUVRT-IX
ROUSE AVENUE COURTS.NEW pLLIIl
21.08.2020



LID No. 383/19
Maodon Mohan Sharma Vs Aggarwal Beverage/ Moon Beverage

21.08.2020
Present: None for the parties.
The matter was earlier fixed for 20.04.2020 for filing
of rejoinder to the written statement of management no.2, but, the matter
covid-19.

could not be taken up on that day in view of spreading of

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for filing of

rejoinder to the written statement of management no.2 and also for

framing of issues on 08.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court
n the official wet?\e of Delhi District

Complex, New Delhi for uploading ©

Court.
iy

(PAWAN &’ﬁi.\n MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENVE COURTS.NEW DELHI
21.08.2020

£
i



LIR Neo. 1683/19
Ajay Kumar Vs M /s Al Qaza Lounge And Bar

21.08.2020

Present: None for the workman

None for the management.

The matter was earlier fixed for 20.05.2020 for

service of the management, but, the matter could not be taken up on that

day in view of spreading of covid-19.

Notice issued to the management is not received

back.

Today, no one has appeared on behalf of any of the

parties through video conference.

Workman is directed 1o file e.mail address, mobile
management and complete set of documents

phone number of the
y and on filing of the same, the notices are

within 10 days from toda
ordered to be issued 10

07.12.2020.

the management, which aré returnable on

f this court is directed 10 send the copy of

this order to the concerned official of District Court; Rouse Avenue Court
e official web ite of Delhi District

Complex, New Delhi for uploading on th

Court. ( - Q iﬂ@

uuwuﬁ KUMAR \l ATTO)
PRESIDING OFFICE r:LABOUR COURT- X
ROUSE AVENUE COU RTS.NEW DELHIE
21.08.2020

Ahlmad o




LIR No. 2723/106

Satender Kumar Vs Diwal Hydrolie

21.08.2020
Present: sh.Santosh singh, AR for the workman through video
conference.
sh. Anjani Kumar, AR for the management
through video conference.
The matter is fixed for today for talk of settlement,
failing which for hearing final arguments, but, the Id. AR for the workman

has told to the court that the workman is away in his native village, S0,
uld not come and chances of settlement are there. Both the Id. ARs

he co
ournment of the matter.

for the parties have jointly requested for ad)

Accordingly, the matter stands adjourned for talk of

settlement, failing which for final arguments on 13.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading ont

Court. I.-'

A

| /J |
.,'.

(PAWAN-RKEML R MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW pELI
21.08.2020

he official weﬁél e of Delhi District




LIR No. 43/20

Mohii Knmar Vs Yaantra (Gazzetwood)

21.08.2020

Present: None for the workman

The matter was earlier fixed for 20.04.2020 for the

service of the court notices to the workman, but, the matter could not be

taken up on that day in view of spreading of covid-19.

The court notice issued to the workman on his
d, whereas, the court

address is received back with the report serve
received back.

notice issued to the workman through union is not

Today, no one has appeared on behalf of the

workman through video conference.
Fresh court notice is ordered 1O be issued to the

workman on his mobile phone number as mentioned in the reference,

which is returnable on 27.10.2020.
Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official websjte of Delhi District
/!

Court.

. = /
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LAROUR COURT-IX
ROUSE AVENUE COURTS.NEW DELHI

/ 21.08.2020



LIt No. 1974719
rmeet Aulo Industries

Ranjeet Singh Vs M/s Gu
21.08.2020
Present: None for the workman

None for the management.

was earlier fixed for 20.04.2020 for the

The matter
n up on that

service of the management, but, the matter could not be take

day in view of spreading of covid-19.
Notice issued to the management for 20.04.2020 is
ed by way of affixation, but, today, no

received back with the report serv
he parties through video

one has appeared on behalf of any of t

conference
file e.mail address, mobile

Workman is directed 1o
e set of documents

ber of the management and complet

phone num
ame, the notices are

within 10 da
h are returnable on

ys from today and on filing of the s
pe issued to the management, whic

ordered to

08.12.2020.
d to send the copy of

ouse Avenue Court

this order to the €
complex, New Delhifo site|of Delhi District
| I|

Court. |/

Ahlmad of this court is directe
oncerned official of District Court, R
r uploading on the official web

— 4

(PAWAN KU AR MATTO)
PRESIDING 0I"l-‘l('l-lll:h\ll(ll'll COURT-IX
ROUSE AVENUE COURTS.NEW pELHL
21.08.2020



LI No. 388/19
Santosh Pathak Vs .t\ggnrwnl Reverage and anr

21.08.2020

Present: None for the parties.

The matter was earlier fixed for 20.04.2020 for filing

of rejoinder to the written statement of management no.2, but, the matter

could not be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.
Accordingly, the matter stands adjourned for filing of
rejoinder to the written statement of management no.2 and also for

framing of issues on 08.10.2020.

Ahlmad of this court is directed to send the copy of
this order to the concerned official of District Court, unse Avenue Court

Complex, New Delhi for uploading on the official website of Delhi District

Voaosd
( /\f\ ‘j{{ﬂﬁ

(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LARBOUR COURT-IN
ROUSE AVENUE COURTS.NEW DL
21.08.2020

Court.



L1D No. 387/19

Gian Chond sharma Vs Aggarwal Beverage and anr

21.08.2020

Present: None for the parties.

earlier fixed for 20.04.2020 for filing
t no.2, but, the matter

The matter was

oinder to the written statement of managemen

of rej
day in view of spreading of covid-19.

could not be taken up ON that

Today, no one has appeared on behalf of any of the

parties through video conference.

er stands adjourned for filing of
{ no.2 and also for

Accordingly, the matt

rejoinder to the written statement of managemen

framing of issues of 08.10.2020.

Ahlmad of this court is directed to send the copy of

official of District Coy;i\Rouse Avenue Court
41 website of Delhi District

/ ===}
(PAWXN KUMAR WVMATTO)
PRESIDING ul-‘lfu'l-:n:l..\nm'n COURT-IX
ROUSE AVEN UE COURTS.N Ew bELME

this order to the concerned

Complex, New Delhi for uploading on the offici

Court.




LID No. 390/19
Ramesh Kamar Vs Aggarwal Beverage and anr

21.08.2020
Present: None for the parties.

The matter was earlier fixed for 20.04.2020 for filing

of rejoinder to the written statement of management no.2, but, the matter

could not be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the maiter stands adjourned for filing of

rejoinder 1o the written statement of management no.2 and also for

framing of issues on 08.10.2020.
Ahlmad of this court is directed to send the copy of
d official of District Court, Rouse Avenue Court

this order to the concerne

Complex, New Delhi for uploading on the official website of Delhi District
|

Court.

1|ﬂ\\ﬁ\x..-&1"§i AR MATTO)
PRESIDING OrFICER:LABOUR COURT-IX
ROUSE AVENUE COU RTS.NEW DELI
21.08.2020



LID No. 386/19
Rohtas Vs Aggarwal Beverage And ANR

21.08.2020
Present: None for the parties.

The matter was earlier fixed for 20.04.2020 for filing

of rejoinder to the written statement of management no.2, but, the matter
could not be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the
parties through video conference.

Accordingly, the matter stands adjourned for filing of

rejoinder to the written statement of management no.2 and also for
framing of issues on 08.10.2020.

Ahlmad of this court is directed to send the copy of

this order to the concerned official of District Court, Rouse Avenue Court

Complex, New Delhi for uploading on the official @)site of Delhi District
(4

Court. ,,»'4/“_““
A AN
(PAWAN KUMAR MATTO)
PRESIDING OFFICER:LABOUR COURT-IX
ROUSE AVENUE COURTS.NEW DELNI
21.08.2020



LID No. 389/19
Rajiv Yadav Vs Aggarwal Beverage and anr

21.08.2020
Present. None for the parties.

The matter was earlier fixed for 20.04.2020 for filing

of rejoinder to the written statement of management no.2, but, the matter

could not be taken up on that day in view of spreading of covid-19.

Today, no one has appeared on behalf of any of the

parties through video conference.

Accordingly, the matter stands adjourned for filing of

rejoinder to the written statement of management no.2 and also for

framing of issues on 08.10.2020.

Ahimad of this court is directed to send the copy of

o the concerl ed official of District COUILJ?OUSE Avenue Court
ST Y
ite of Delhi District

this order
Complex, New Delhi for uploading on the official web

Court. ]

( l';\\\”;‘\kﬂ KOUMAR MATTO)
PRESIDING 1ll?l~'l1'l-lll:l..-\lllll'll cournrt-1x
ROUSE AVENUE COURTS NEW DELNI
21.08.2020




LID No. 844/16
Naresh Kumar vs. M/s Richi Rich Restaurant pvt. Ltd-
21.08.2020
Present: None for the workman.
anagement through

sh. Santosh Singh, AR for the m
video conference.

The matter is fixed for toda

peared On behalf of the workman 10

Today, no one has ap
argue through video conference.
Accordingly, the matter stands adjourned for hearing final

arguments on 01.12.2020.
Ahlmad is directed to sen

cial of District Court, RADC for upl

4 the copy of this order 10 the
ading on the official

concerned offi
website of the District Court.

(PAWAN MAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
21.08.2020



h
u
None for the workman. agement throud
S.h' Sonuy Pandey, proxy AR for the man

Video conference,

ring
o for hea
The matter was earlier fixed for 20.04.202

ement.
further arguments on the application filed by the manag

day, in View
But the matter could not be taken up on that day
of Spreading of covid 19.

rkman
Today, no one has appeared on behalf of the wo
through video conference.

The Ld. Proxy AR for the management seeks
adjournment on the ground that chances of settlement are there.
Accordingly, the matter stands adjourned for talk of
settlement, failing which for hearing further arguments on the said
application on 03.12.2020.
Ahlmad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploading on the official
website of the District Court. .

(PAWAN KUMAR
Presiding Officer Labg
Rouse Avenue Couyrt
21.08.2020

ATTO)
UI‘ COUrt_Ix



LID No. 210/16 .
. s G4S Cash Services india Pvi. Ltd.

Ranjeet Singh Vs. W/

21.08.2020

None for the workman.
AR for the management through

sh. Gulshan Chawla,
video conference.

g fixed for today for hearing final arguments.
ed on behalf of the

Present:

The matter i

But, today, Nno one has appear

workman through video conference.

Accordingly, the matter is Of

ments on 14.12.2020.

Ahlmad is directed to
of District Court, RADC for up

dered to be listed for hearing

final argu
is order to the

send the copy of
loap’m on the official

concerned official
website of the District Court.

(PAWAN KUMAR MAT 0)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
21.08.2020



LID No. 4107/18

Sachin Kumar vs, M/s Mahalaxmi Enterprisés

21.08.202¢

ideO
:ugh Vid
I resent:

thr
Sh. Santosh Singh, AR for the workman
Conference.

Management is already exparte.

1 for the
The matter was earlier fixed for 13-07*202

taken
EXparte evidence of the workman. But the matter could not bé

UP on that day, in view of spreading of covid 19.

Today, the Ld. AR for the workman has appeared through

video conference and seeks adjournment as the workman did not
return from his native village.

Accordingly, the matter stands adjourned for the exparte
evidence of the workman on 06.04.2021.

Ahimad is directed to send the copy of this order to the
concerned official of District Court, RADC for up

loading on the offigial
website of the District Court. o P

(PAWAN'KUMAR MA 0)
Presiding Officer Laboy Court-1x

Rouse Avenue Courts/N :
21.08.2020 " Delhi



. 455/16 | _
b::i:fﬂoer vs. M/s G4S Cash Services India Pvt. Ltd.

21.08.2020

Present: None for the workman.

Sh. Gulshan Chawla, AR for the mana

gement through
video conference.

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalf of the
workman through video conference.
Accordingly, the matter

is ordered to be listed for hearing
final arguments on 14. 12.2020.

Ahimad is directed to send the copy of this order to the
concerned official of District Court, RADC for uploadt

g on the official
website of the District Court.

(PAWAN KUMAR MA TO)
Presiding Officer Labour Court-[x

Rouse Avenue Courts/New Delhi
21.08.2020



LID No. 167/1¢ ' . % Tt
Manoj Kumar vs. M/s G4S Cash Services India Pv

21.08.2020

Present. None for the workman. h
oo Sfc‘:. Gulshan Chawla, AR for the management throug

video conference.
The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalf of the
workman through video conference.

Accordingly, the matter is ordered to be listed for hearing
final arguments on 14.12.2020.

Ahimad is directed to send the copy
concerned official of District Court, RAD
website of the District Couyrt.

IS order to the

on the officia|

akh

(PAWAN KUMAR MAT- 0)
Presiding Officer Labour Court-Ix

Rouse Avenue Courts/New Delhi
21.08.2020

C for uploaffdm




LIR No. 3386/16
Krishna Prasad vs. M/s G Fashion

21.08.2020

Present: None for the workman.
Management is already exparte.

The matter is fixed for today for hearing exparte final

arguments.

Today, no one has appeared on behalf of the workman through

video conference.
Accordingly,

n 26.11.2020. -

ad is directed to send the co;ﬁz‘ of this order to the

of District Court, RADC for yploading on the official

the matter stands adjourned for hearing exparte
final arguments O
Ahlm

concerned official

website of the District Court.




LID No. 17/16
Tavbi
aybir vs. G.D. Goenka Public School & Anr

21.08.2020

Present: Sh. S '
; . Santosh Singh
o gh, AR for the workman through video
Management No.1 is already exparte.
None for the management No.2

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalf of the management

no.2 through video conference.

Accordingly, the matter stands adjourned for hearing final

arguments on 28.11.2020.

Ahlmad 1s directed to
urt, RADC for upload' g

=

send the copy of order to the

on the official

concerned official of District Co

website of the District Court.



LID No. 18/16
Sumer Singh vs. M/s G.D. Goenka Public School & Orsg

21.08.2020

P .
resent: Sh. Santosh Singh, AR for the workman through video
conference.

Management No.1 is already exparte.
None for the management No.2

The matter is fixed for today for hearing final arguments.

But, today, no one has appeared on behalf of the management
no.2 through video conference.
Accordingly, the matter stands adjourned for hearing final

arguments on 28.11.2020.

Ahlmad is directed to send the copy off thiy order to the

o on the official

website of the District Court.

(PAWAN KUMAR MATTO)
Presiding Officer Labour Court-IX
Rouse Avenue Courts/New Delhi
21.08.2020



I

I§CA No. 974/16
mt. Pushpa Devi- Anj
Sr. Sec. School mil Rumar-Deceased vs. Principal B.S. Agri

21.08.2020

Present: None for the LR of the workman.

Management is already exparte. -
The matter was earlier fixed for 18.07.2020 for hearing expartc

final arguments. But the matter could not be taken up on that day, in view of
spreading of covid 19.

Today, no one has appeared on behalf of the LRs of the

workman through video conference.

Accordingly, the matter stands adjourned for hearing exparte

final arguments on 02.12.2020.

Ahlmad is directed to send the copy this order to the

concerned official of District Court, RADC for uplogding on the official
website of the District Court.

(PAWAN KMAR MATTO)
Presiding Officer Labour Court-1X
Rouse Avenue Courts/New Delhi
21.08.2020



